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l,Shri S. V. Ramaswamy] 
Board will not 'come before this 

House as protagonists of vested 
int.erests. I do' not know what he 
meant by that, It was a flowery 
'language, no doubt. Whose vested 
interests? Clnterruption) , The 
interests are vested in the people, 
in the nation, The Railways 
are the property of the nation. No-
body has got any vested int.erests, not 
even the Board. It was an unkind re-
mark. I beg to submit, Sir, the only 
interest that the Railway Board, the 
Railway Ministry has got is the in-
terest to serve the nation. In that high 
endeavour, Sir, I am thankful for the 
sympathy and' co-operation of all hon. 
Members. 

Mr. Deputy-Speaker: Am I requit-
ed to put any cut motion separately? 
I find that is not the desire of any hon. 
Member, r shall put them all together. 

The cut motions weTe put and nega-
tived. 

Mr. Deputy-Speaker: The question 
is: 

"That the respective sums not 
exceeding the amounts shown in 
the Order Paper be granted to the 
President to defray the charges 
which will come in course of pay-
:ment during the year ending the 
31st day of March, 1961, in respect 
of Demands Nos: 2 to 20." 

Tlte motion was adopted. 

15.58 hra. 

MOTlON RE. DANDAKARANYA 
DEVELOPMENT AUTHORITY 

Shrl D. C. Sharma (Gurdaspur): 
!leg to move: 

"That this HOUSe takes note of 
the Statement on the Dandaka-
ranya Developmp.nt Authority laid 
on the Table of the House On the 
27th November, 1959 by the Minis-
ter of Rehabilitation and Minority 
Aff'airs," 

Development Authorit1l 

It is a very' proud privilege to b .. 
able to initiate this discussion on 
Dandakaranya, Dandaknranya evokes 
many historical memories, but it also 
recalls to mbd certain incidents and 
situations which are connected with 
present day realities. It is, however, 
Sir, a pity that though the mythical 
and historical Dandakaranya com-
prises of Bombay, Madhya Pradesh, 
Andhra and Orissa States,.,. 

An HOD. Member: Not Bombay. 

Shrl D. C, Sharma: ... , QUI' Danda-
karanya comprises of only two State., 
Orissa and Madhya Pradesh. It is ~ 
pity that though, to begin with, thr,,., 
States were involved, ultimately only 
two States came forwar4 te sponeor 
the scheme. 

There is some: pertine!lce in raising 
this discussion in the context or the 
World Refugee Year which the whole 
world i. celebrating at this time, It 
has been said that there are about 
70 million people uprooted on account 
of th" second world war. About 40 
million people were added to that 
number On account of political evente. 
About 15 million people were added 
to this number on account of certain 
other troubles. So, the refugees 81'" 
to be found not only in India but 
all over the world. The World 
Refugee Year is celebrated at this 
time by 76 countries of the world. I 
do not know whether my country ;, 
directly participating in it or not. But 
anyhow we have our own refugee pro-
blem in this country. There arc 
Arabs and Chinese and all kinds of 
refugees in the world and their pro-
blems arc similar to our problems, 
namely, the problem of relief and re-
habilitation and al.o the problem. of 
resettlen1ent. But I must say that 
thouah we have solved the problem of 
resettlement, in many cues, this pl·O-
blem has defied the people in Europe, 

:u Jus. 

Danclakaranya is a vel·y experimen-
tal resettlement proJp.ct and I mU!I 
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congratulate the person who conceived 
this project. I have been looking 
through the various phases of this 
project. I looked through the note 
on Dandakaranya ir u a~  by the 
Mi"istry of Rehabilitation in April, 
1958. What a fine reading it makes? 
What great hopes it creates? What 
prospects of resettlemcn t it pr""en ts 
before us? The whole scheme lies 
before us with ten essential features: 
Malaria will be eradicated communi-
cations will be improved; available 
land will be utilised; the most bene-
ficial crop pattern will be evolved; 
irrigation facilities will be provided: 
pisciculture will be introduced; ade-
quate transport and marketing facili-
til'S will be provided; etc. It reads 
like the prospectus of a limited com-
pany whicll is out to sell its shares. 
I was very much enthused when r 
read this a!ld I thought this promised 
a kind of a new Heaven to the un-
fortunate refugees from East Pakistan 
who are placed much worse than the 
refugees from West Pakistan. 

Mr. Deputy-Speaker: Order, order; 
since this discussion began, one voice 
to my left is heard simultaneously. 

Sbrl D. C. Sbarma: In the reports 
and the note, there was a talk of a 
master plan. But I ftnd in the report 
of the Rehabilitatio" Ministry for 
1958-59 that all talk about the master 
plan is gone. What I am going 10 
point is that' as We have progressed in 
the implementation of the plan with 
regard to Dandakaranya, there has 
been a progressive decline in the aims 
and objects that we have put forward. 
In the note we talked about a master 
plan; it is a good thing. We are 
talking about a master plan for Delhi. 
J am very glad that this big city 
which is becoming a kind of model 
to look at is goinl to have a master 
plan. But in this report we do not 
find any talk about the master plan. 
But we find a mention of what may 
be caned a phased programme--a 
very, very deceptive word; a very, 
very vague word and a very, very mis-
leading word. 'The plan has noW 
been divided into phases, but still r 

hope that this phased ro ra ~ .. may 
lead to the desired end. . 

1 find in the report for 1958-59 that 
a provision is goL'lg to Ell' made for 
the settlement of about 35,000 families 
and that at least 20,000 families al'e 
going to be employed there. They 
were to be settled by the end of 1959. 
All kinds of things are stated. The 
employment potential is mention·cd. 
Road transport, consumer 10ods, dairy 
units, manufacture of bricks and tiles 
are all mentioned. It is said that a 
railway will be laid; that the first 
phase will be the employment phase; 
that education of children will EI., 
taken up; that there will be co-opera-
tive societies; that ,agriculturist would 
be given seven acres of partly dry 
and partly wet land; that they will 
get a house with a plot and a main-
tenance grant. All kinds of promises 
are given. It is said that all these 
facilities will be given. The targets 
to be acllieved by the end of 1960 
have been laid down. We will have 
to reclaim 45,000 acres of land; we 
will construct 5,000 village houses; 
we will construct L'ld improve roads 
at a cost of Rs. 80 lakhs; we will com-
plete the surveys and constructiOn of 
minor and medium irrigation works. 
All this kind of thing is said in Ute 
report. We will have special machi-
nery like tractors and all that. What 
I find is that the report of the Reha-
bilitation Ministry dilutes the hopes 
that were given by the note to which 
I referred earlier. 

This is not the end. I come to the 
statement of the Mi'lister which was 
placed on the Table of the House on 
the 27th November, 1959. That state-
ment shows that the Dandakaranya 
Development Authority had been mis-
conceived; that this Authority had 
not got the right team; that it had 
not ,ot the team spirit. I do not 
want to go into all those things which 
have been said on the floor of this 
House, about which the press knows 
and about which all of us know such 
a great deal. I do not want to say 
anything about them, but I must say 
that there has been very little of team 
work there. The Member (Engineer-
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ing) has not been on good terms with 
the Member (Agriculture) and both 
of them have not been pulling their 
weight so far as the Chief Admini.-
~tor Is concerned. I do not know 
how the new Chief Administrator now 
functions there. I find that this Deve-
lopment Authority was given no doubt 
some' aiequate powers, but somehow, 
the Authority did not have any faith 
in the work. Its mem1sers also did 
not have that zeal for the work which 
they should have shown. Dandaka-
ranya is not like an ordinary coloni-
sation scheme; it is a scheme plus 
philanthropy plus humanitarianism 
plus education plus rehabilitation; it is 
a scheme of great magnitude and if 
tho persons who are asked to admi-
nister the scheme administer it in a 
routine fashion, as they administer 
some other undertaking or department 
of the Government of India, the 
.cheme is bound to fail. 

The first drawback was that nCl 
master plan was draw" up to begin 
with. The second defect was that the 
Dandakaranya Development Authority 
was constituted in such a way that 
though it might have had adminis-
trative talent, which I do not deny, 
those persons did not have that driv(! 
behind them, which was necessary to 
make the scheme a success. There 
was loss of faith; they could not create 
faith and therefore they were not 
able to make tht> scheme as good !S 
everybody wants it to be. 

There was a statement made by the 
~. Minister on the floor of the Hous(! 

on 12th December, 1959. The rosy 
prospect of the note was gone. The 
bright hopes had gone. The state-
ment had shown a state of realism. 
It showed a big gap between the pro-
mises and the perfonnance. The 
hiatlls was very very big. Of course, 
all the headlines are there: soil con-
servation, irrigation, reclamation, 
etc, But when you come to 
analyse the statement, you find that 
it does "ot give much hope of any 
early implementation or much hope 
about th", work being done in the 

spiril which was neCe5sary. As [ 
have already said, there has been, so 
far as this scheme is concerned," 
progressive loss of faith, a progressive 
diminution in the production of re-
sults, a progressive realisation of the 
difficulties that are there and also a 
corresponding realisation thal some· 
of those difficulties are insuperable 
and cannot be removed. This is the 
fourth phase. 

The Mh phase of the Dandak<l-
ranya scheme is to be found in the 
questions and answers given on the 
floor of the House. I do not deal 
with history; I deal with current 
events. There was a question put on 
the 17th February, which related to 
one aspect of Dandakaranya. If we 
are to see this reply, we will find 
that not much has bee" done nor is 
there much hope of better things to 
come. This question was about the 
irrigation projects in Malkangiri and 

er o~ areas. I am reading out 
what t ~ Minister said-I am not 
drawing upon my imagination or any-
thing of that kind: 

''In the light of the observations 
of the Central Water a"d Power 
Commission, the schemes were 
revised and sent to the Com-
mission together with drawings 
plans and estimates in IJtocember. 
1959." 

I have already said that there was 
no finn plan; the plan has been 
changed every now and then. He 
went on to ray: 

"The cost of the Umerkote 
scheme is about Rs. 92 lakhs and 
that of the Malka."Igiri scheme 
about Rs. 139 lakhs. We have 
been informed by the Commission 
that the technical scrutiny of the 
Umcrkote scheme is likely to be 
completed by the end of thl. 
month. The Malkangiri scheme 
i. likely to take a little more 
time." 

The rehabilitation in Dandakaranya 
is going to be about 70 per cent agrl-
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culture; agriculture without irriga-
tion; it is a body without any breath. 
Not only has this scheme not been 
put in~ effect, but also the tube-
'Well scheme. So, there is this desjre 
to rehabilitate these perso!ls, but the 
scheme is yet being formulated and 
Ihe displaced persons are being sent 
there. What are they going to ~t. 

there? They may get lands. I am 
told that out of about 7 a e~ elCY 
arE" giv(,ll, only 4~ acres are worthy 
of cultivation. I find it from Gov-
ernment sources. They will be given 
land. but how will they cultivai.c 
that land without water, without irri-
gation facilities? 

I take another question. I will prove 
my case with the help of what has 
been said by the Minister; I do not 
want to add anything from my own 
jmagination, because I know it will be 
said about me that I have not been 
there and so, what do I know about 
Dandakaranya? I am reading from a 
reply given on 1st March, 1960: "Road 
from Kola to Malkangiri in Orissa 
and roads from Pappadhandi to 
Umarkote and five miles beyond .... " 
rtc. Then he says: 

"The portion of National HIgh-
way No. 43--The read is being 
maintained properly. 

Road from Amraoti to Umcr-
kate-upgrading of: Work orders 
tor supply of stone metal havp 
~en issued .... OJ etc. 

So, l'verything is in the region of 
hope. 

The other question was about thl' 
railways. I do !lot think the rail-
ways about which they are talking 
will be constructed. We heard the 
han. Minister's reply to the cut 
motions yesterday. Irrigation is yet 
far away; roads arc yet far away; 
railways are in the distant horizon. 
About the tractors, the han. Minister 
made a statement today; I do not want 
to go into that question. 

D.velopmmt Authorltll 
I wan t to ask the Minister wbat ill 

the situation about the work-slte 
camps. I am told that there are DO 
huts there. What is the sitllatlo.., 
about reclamation centres? I am 
told the poor people are bein, threa-
tened by wild animals and there is 
nothing to protect them. I want to 
understand the progre88 made &I) for 
as the displaced persons' colony is 
concerned. I want to know how many 
schools have been started. The dis-
p laced persons want a seccmdary 
.chool; it has not been set lip 80 far. 

I am saying all this not to dis-
courage anybody, not to dampen the 
spirits of anybody. I want the Dan-
dakaranya scheme to succeed. I want 
the displaced persons to have a happy 
and prosperollS life there. I want 
that this experiment should be some-
thing of its own kind in the whole 
world, so far as rehabilitation of 
dispJacpd persons is concerned. 

I am not a gloomy prophet, but, 
what I want to point out is this, that 
as time has passed, as days have 
rolled by, Dandakaranya has become 
thinner and thinner, has become more 
and more dift\cult of achievement, more 
and more difficult of realisation. Now 
I cannot do anything; I can only 
appeal to the han. Minister that he 
,hould see to It that this Dandaka-
ranya scheme, which has been there 
before the refugees from East Pakis-
tan who arc more unfortunate than 
the refugees of West Paklstan, should 
be realised as early as possible. From 
the Rajya Sabha debate I find that 
only a few families have been moved 
to that place and even those that 
have been moved to that place are not 
feeling very satisfied. So, I want an 
integrated programme for this 
scheme, I want speedy realisation of 
this scheme and I want the displaced 
persons to get all those concessions 
and things that they want. I want a 
new world to be created with schools, 
co-operative societies and all that 
kind of thing. I know the han. 
Minister can do that He is a man of 
drive a..,d enthusiasm. He should try 
to live there, he should go and live in 
Dandakaranya at least for ten or 
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i t ~e  days .: month. That way I 
think he will be ablc to enthuse the 
adriun'istrators there. 

An Hon. Member: Will you accom-
paRy him?' 

. Sbri ·D. C. Sbarma: say this 
because this scheme can be either a 
croWnmg glory of the rehabilitation 
work or a crowning futility of thc re-
habilitation work. I want this scheme 
to .be the copi"g stone of ow' reha-
bilitation work. But the way it is 
being administered, the way it h:.." 
been moving, makes me very unhappy. 
Therefore, it is only to voice my un-
happiness that I have raised this d,s-
cussion. I art>. sure that I have not 
said that in any spirit of carping 
criticism. I have not said this thing 
with a spirit' of creating difficulties 
for the Minister. I have said this 
only with a view to enthuse him a..,d, 
through him, the administrators there. 
I would ask him to look into the very 
small details; for instsnce, Class III 
and Class IV appointments. Very 
few. people have been appointed 
from the displaced persons. Many 
small things make a ~  problem. 

I would say that this scheme should 
be administered by those persons who 
have faith in it, should be adminis-
tered by those persons who have zeal 
for it, and $bould be do"e in such a 
way that the displaced persons from 
East Pakistsn, who are nOw in We.t 
Bengal-though they are happy and 
joyful there, they should go there in 
order to see that they are going to 
have a new life when the old life has 
gone-feel that something good has 
been done to them, It is a scheme of 
colonisation. I do not know how long 
it will tske. I wish that there should 
be speedy executio" of the scheme. 
If things go on as slowly as they arc 
now going on, I do not think the 
scheme will be completed at all. 
Perhaps, the hon. Minister will be in 
a better position to know than I am, 
becaUSe he knows more inside facts 
than 1 do, but I think that If tbinl· 

Development Authoritll 

go on at the speed at which they are 
going o"e does not know when will 
it end. 

Therefore, I appeal to the hon. 
Minister, who has the welfare of diS-
placed persons in his heart, and who 
has always worked for displaced 
persons, I appeal to him to take this 
scheme more earnestly and to com-
municate his earnestness to the 
persons who are administering the 
scheme, whether they are truck 
drivers or tractor drivers, people 
running consumer stores or displaced 
persO:1S, Or school masters, whoever 
they might be. They should have a 
touch of enthusiasm which they caR 
put into their work. I hop" he will 
do that to see that the scheme is 
brought to fruition. 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That this House tskes note of 
the Ststement of the Dandaka-
ranya Development Authority 
laid on the Table of the House 
on the 27th November, 1959, by 
the Minister of Rehabilitation and 
Minority Affairs." 

Two hours have been allotted for this 
discussion. I have got a list of eight 
hon. Members and besides this there 
are at least four more ho,... Mem-
bers. Would it be all right if I place 
• time-limit of ten minutes? 

Shri H. N. Mukel"jee: A little mort' 
than ten minutes. 

Mr. Deputy-Speaker: have no 
objection. I can make it fiftel!!1 
minutes. But then only a fewe" 
members could be accommodated. 

Shrl Ajlt SiQch Sarhadl: I think 
ten minutes would be better, because 
then more members can participate. 

Mr. Deputy-Speaker: As the House 
decides; I haVe nO objection to either, 

Shr. Bimal GhOl8: You can fix a 
time-limit of ten minutes, with dis-
cretion in your hands to extend iI up 
to live mL"lutes. 
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Mr. Deputy-Speaker: But if the 
list is big it will create difficulties. 

Shrl H. N. Mukerjee (Calcutta-
Central): Mr. Deputy-Speaker, Sir, 
We are discussing a rather disspiriting 
document which was placed by the 
Minister of Rehabilitation on the 
Table of our House' some ti ~ ago, 
and I say this a disspiriting docu-
ment, because it furnishes dalnning 
evidence of Government's egregious 
handling of a scheme of natio!1al iln-
portance, the Dandakaranya project. 
I wish to say in the beginning that 
this is not an occasion for trying to 
secure debating points, it is an occasion 
of sorrow and heart-searching, 
because there ca!1 be no getting away 
from the fact that great expectations 
had been roused and havE' been V4?fY • 
nearly dashed to the ground. In 1957 
Government dangled these expecta-
1ions, about 80,000 sq. miles of con-
tiguous land which would be availa-
ble for the re-settlement of Eost 
Pakistan displaced persons and also 
for the welfare of the local tribfll 
population, and there was a call \0 
somethbg like a great adventure 
which was, luckily, to be under-
written by the Government. There 
was a very large operation which 
needed for its success certain 
qualities of imagination, as well 
as of executive ability, but I 
am afraid both qualities a ~ been 
found to be very sadly lacking. 

I know the Minister is very often 
trying to find excuses for his failure. 
and he said this scheme was faced with 
opposition at every stage. But I would 
like to recall certain things, and I 
would like to say that, of course, we 
have said that, in spite of Govern-
ment's statement to the 'contrary, 
there was a considerable quantity of 
available land in West Bengal. and 
refugees should not be compelled to 
go out of the State till the maximum 
settlement in West Benial itself had 
taken place. We had said also tha I 
if the refugees have to go out ot the 
state, they certainly will. We never 
said that they will never 110 out of 
the State. We said they will eer-

tainly go out of the State, but let us 
not ask them to.quit till all the 
avenues of resettTement in West 
Bellgal Were exhausted. Becallse 
sometimes an impression is sought to 
be created to the contrary, it Is Only 
fair to remember that quite a very 
large number of East Pakistan refu' 
gees haVe settled outside West Bengal.' 
Unstarred Question dated the 1st 
September, 1959-1949 was "he num-
ber of that question-elicited th. 
reply that: 

Out of the estimated 41' 17 
lakhs of East Pakistan re u e~s  

some ten lakhs had settled out-
side Wcst Bengal and a sizable 
number had rehabilitat.ed them-
selves without Government assi~  

tance. 

Now, there arc black sheep in eVt!ry 
fold and when we get· millions of 
people in an unending trail of refu-
gees, there surely would be a la,.ge 
number of bad cases. But let us not 
tar all the refugees from Ea.st BengaJ 
with the same brush which sometimes 
the hon. Minister has. very generous-
ly applied in this ous ~. 

Glowing accounts of Danciakaranya 
have been brought back, by Govcrn-
ment spokesmen. But no press party 
ever went there. No non-officilll 
group was ever sponsored by Govern-
ment and the result was that the 
hon. Minister reported his buoyancy, 
his cheerful. expectation. He hdd 
announced that all West Be!1gal camps 
would be cleared out by the 31st July, 
1959. How fantastic and irresponsi-
ble this kind of decision was, hu 
been proved since that time. 

The hon. Minister has reported 
that the Dandakaranya Authority 
was set up ahd the first meeting was 
held on the 14th October. 1958. The 
Chief Administrator we!)1 there and 
set up headquarters in D""ember. 
11158. Other members joined very 
desultorily in May 11159 and th.", 
tbere started a quarrel. He reported 
to Parliament that in July 1959 
mattars came to a bead. Tben he 
started intervening in .. is mlltler. 



4011 MotiDIt re: MARCH 3, 1880 DcJndGkArAnliA 4082 

[Shri H. N. Mukerjee] 
Just when the tlmps were being 

expected to be renclered empty 
because Dandakaranya would be a., 
area where people could be received, 
just about that time the quarrel among 
certain ofIIeers of the Minister came 
to a head. That is what he repol·ted 
in his n.atement. He reported also 
there wel;F charges and coun ler-
charges, the comings and goings, the 
hon. MInister going Somewhere and 
the han. Deputy Minister going some-
whel'e else. Then ultimately the 
Chief Administrator was asked to 
quit and the constitution of the au-
thority was proposed to be changed. 
11 is a pity that the hon. Minister 
does not come before Parliament and 
the coun try in sack cloth 
and a',he< asking forgiveness for 
default. But he has trk>d to pro-
claim that everything is lovely again in 
his garden and he is angry with hon. 
Members whose P!'tienoc is nearly 
exhausted and who ~a  that the hon. 
Minister who has been proved so 
egregiously wrong in his calculation. 
earlier may again go wrong. That IS 
a fear which is shared by the country 
and he has to give Us some kind of 
assurance b that regard. 

In Dandakaranya the job is to re-
claim the land, to offer irrigation faci-
lities and above all to provide for 
af[orestation, for soil conservation, for 
health facilities etc. But we find that 
plan legsncss of a character. which I 
find very difficult to describe, has 
continued and pTontises to continue at 
the rat" which the han. Minister is 
showini w:. We were told that in thP 
beginning an area Raigara-Malkan-
,Irl was choscn, Then it was Jtiven 
up. The first batch of refugees, 500 
people did not arrive till March 1959, 
Only some of them could get land by 
!kltober 1959. There was complete 
lack of co-o.dination which I fear 
continues even today between the 
State Governmnnts concerned and 
there is no clear term or understand-
ing as 'yet in regard to the exact 
blocks of land which would actually 
be available for reclamation and for 
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."ttlement. Meanwhile in West 
Ben .. 1 there was a scramble to close 
down the camps e au~ the hOIl_ 
Minister had issued certain orders and 
as a re~u t of that intructuous expen-
diture took place, In Dandakaranya 
we were told that chouldaries and 
uther tents for relug',ea were acquired 
in a ,:reat hurry and many lakhs of 
rupees were spent in the operation. 
Lakhs is perblll'" a very small entity 
in the <'''PCnditure accounts oi Gov-
ernment th('3C days, b1:t this kind of 
infructuous expenditure was preci-
pitated by the Government decision 
which was incapable of being follow-
ed up. That was thp slIrt of thing 

• whirh a en~  t e~e  

We have been given ""ports from 
unimpeachabl" sources as regards the 
conditions of irrigation in Dandaka-
ra:l)ra. Irrigation facilities are very 
nearly nil. Water supply ;5 a terrible 
problem. Tubewells dry up. I do not 
blame the hon. Minister if t!le condi-
tions are so very hard. but at any rate 
we :;;hOllld hllve been told a &reat deal 
more about it very much earlier and 
rcfug",,: shoul<! not havc been shown 
something ~ an ultimatum that in 
these conditions they would have to 
make their choice. Thi" kind of 
planlessness continues and he tries to 
lUbtify himself on the plea of the r,,-
.istanee of the people to /10 to Danda· 
kaI'IInya. 

On ly the other day in tbis Housp 
t e :~ were certain ·questions which 
showed how this planlessness 
continur" On the 1st March, 1960. 
two days ago, the hon. Minis-
ter was asked several qUl'stions 
"nd one of our han. Members here 
pinned him down. The han. Member 
asked that on the 9th February, 1960 
the han, Minister had said in the Lok 
Sabha that in the next three months 
he cOllld movP. in 3,000 families, to 
settle them before the monsoon scts 
in. how is the han. Minister going to ,,,t 11,400 families, which he told us 
on the 1st March, he was going to tnk .. 
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over? The hon. Minister ftrst answer-
t'd. with a piece of phraseology. which 
i ... odil"tic.n of equivvcatJon, that aU 
Upccls were fully t.aken in to conside-
ration. God knows wbat the sen.e of 
thL. is! Then he was pressed again by 
Sbri Tridib Kumar t."haudburi .... 

Tbe Minister of BebabilltaUo. aDd 
MiDority Allairs (Sbri Mebr ChaDd 
Danna): You have taken the name 
of Goo. Tne other day objection was 
taken that I took. the name of God .•.. 
(Interruption) . 

Sbri H. N. Mukerjee: He said be-
tween 30 to 40 ...... 

Shrl Mehr Chand Khanna: am 
glad my hor.. Communist. friend is also 
taking the name of God. 

Shri Chlntamoni PaDlc'rabt (Purl): 
Your God and our God are different. 

Shrl H. N. MukerJee: I am quoting 
fron. Ine ans ~r which be Ill". to the 
question-Starred Question No. 493, 
dated the 1st of March. In answer to 
Sbri Tridib Kumar Chaudhuri's sup-
plementary question the bon. Minister 
hod said that all aspects have been 
f\llly ta ~n illto consideration. When 
the han. Membel' was absolutely un-
able to a ~ t that kind of a Dtatemel't, 
he insisted. Then Shri Khanna replied 
that betwL'en 30 to 40 per cent of the 
J. Jtmed families might agree to go and 
<>thers might get gainful employment 
1n and around Calcutta. The hon. 
Mini.tel· i. asking more than 11,000 
families at the point of the pistol, so 
10 speak, to make a choice when ac-
tually !)n his own computation he has 
not provided the facilities or has not 
made arrangemen ts for receiving more 
than 3.000 famllies in three months' 
time. When pressed by an hon. Mem-
ber. he sliYS first that all aspects have 
been taken into consideration and then 
says that he wishes to God that a large 
number of tho"e people, whom he has 
notiftN:\. will not accept his proposi-
tion, will run away from the camps 
and will be thrown into the dust heap 
in West Bengal. 

This Is the kind of planJes.uess, this 
IS the kind c,f callousness which J did.. 
not expect from the hon. nis~er. u~ 
he i. practiain, th .. t ca11o\llllle9a With. 
impunity. It is 1"lnl on at a rate 
which we cannot really accept. The-
hon. Minister said a little while later 
-he made a prc.mise; I am quoting his. 
words which I hope hto will not repu-
diate- • 

"I undertake to provIde every 
single family that I take to Danda-
karan7a with shelter, medlcal and 
educational fac:iliti'!S, work and 
ultimate rehabiUtatio"." 

He has given Us this undertaking all' 
Uae ftoor of the House anel we sh .... 
keep him to his word. But meanwhile 
let us make sure that he does not again 
make the kind of mess which hl8 
M1nL.try has done over and over again. 

It is in these circumstances that it 
becomes important for Parliament to 
intervene In this matter. I know the· 
Estimates Comrnittee is making certain 
investigations. But the Estimates 
Committee works in a certain context 
of things. But perhaps in view of the· 
expectations aroused and of the disil-
I usioomen t whieh has followed 
because of the lack of an 
imaginative approach and be-
cause of the lack of even elementary 
ideas of executive operation-beeause 
of that such disillusionment Ims fol-
lowed-perhaps we should be justified 
in asking for a Parliamentary enquiry 
into the working of this whole matter.· 
We ~i t perhaps wait for the report 
of the Estimates Committee which, I 
take it. will be available before very 
long. I do desire that there i. a par-
liamentary enquiry into this matter. 

I wish also that in the meantime 
the pistol is not shown at the refugees 
in West Bengal. 

Mr. Deputy-Speaker: The han. 
Member's time is up. 

Sbri H. N. MukerJee: I shall finish 
ift two minutes' time. 

If you can make provision for these 
refugees to go to Dandakaranya, of 
rourse they would go. But there must 
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be a certainty in regard to the provi-
sions being made there. In the mean-
time. house-building loans and thpt 
sort of thing by means of the Bai,",-
nama scheme should be continued, and 
it. should be not onlY at the rate "f 
Rs. 100 per billha, but at the rate of 
R •. 250 ~ i  you say you can grant in 
V('ry exceptional circumstances. Do 
make the exceptional circumstances 
much marc lIexible, so that the people 
can really make some kind at provi-
sion for themseolves. 

I know then' are certain other things 
especially in regard to the provision 
of irrigation facilities and water, and 
e.pecially in regard to the specl1lcation 
of the standard acre regarding the 
lands which you are going to give to 
these rcfllgE:es. These matters have 
got to be gone into by the Minislel', 
ar.d he has to give Us certain ~ssu

ranCL'15. 

I hav" nil tilne to go IIlto the details 
which I have got, but other Members 
will follow me up. But I wish onlY to 
say thIS, that when the present Minis-
ter of Rehabilitation came to his job, 
he got a welcome, he got a very hearty 
welcome from everybody because h .. 
has him.elf been a refugee. When he 
took his headquart.P.rs to Calcutta, he 
got a big cheer. I know Vf?rY well 
that in Calcutta he got a very mil 
cheer. But the very papers that IuId 
given him such a wonderful welcome, 
are now writing about !um in a ~an
ner which I hL .. itate V> quote. I nave 
got here paPe'!'s l.ike the JUllantar of 
Calcutta, run by the Amrita hazar 
Patrilea, a Congress institution, and 
that paper uses adjectives about him 
which I cannot quote. When actually 
I see the Bengal pypers' corrunents .m 
the p.resent Minister of Rehabilitation, 
I am really astoundea at my own 
muderation. but I charge the l\4inls&er 
of Rehabilitation that he has bungled 
and mismanaged, ana 11 he cBlano! lIye 
satisfaction, he has no constitutional 
business to continue where he Is. He 
has to give .. tisfaetion, and ne has to 
face, .. tar as I can He. a parUamen-

tary investigation of the tackling of 
the problem of Dandakarauya. 

Shri A. C. Guha (Barasat): This 
question of Danaakaranya some time 
back figured very promtnen Uy In the 
Bengal papel'll, and It took a very w.-
pieuant turn also in the fonn of • 
public ontro er~ ) . It practically 
boiled down to a dispute between the 
Minister and an official. 

The statement that was laid on the 
ai ~ of the liouse on 27th November 
is "Iso a narra tion of certain troub.l"" 
brewing up within the organisation 
between officers and officers, and ap-
parently also between officers aDd the 
Ministry or the Minister. 

I may agree with my hon. frien.! 
Shri D. C. Sharma that this organisa-
tion started with 3n OVf?r-optimistic 
picture, with rather an unrealistic 
estimate of th.. c"pacity at t ~ Gov-
ernment ana of the organisation that 
the Government might set up. It is 
very difficult and delicate for this 
llou.", to di""uss this matter on the 
basis of the statement which was 
placed on the Table of the House. I'or 
anything gOing wrona: in the adminis-
tralior" the Minister is responsible 
beror" this House. The officials who 
might have been ,uilty of certain 
lops". are not before the House, and 
the Houoe cannot take coa:nizance of 
thenl. That is the convention of this 
HOllse. For anything going wrong IT, 
thP Ministry, it is the Minister who i. 
responsible to this House, and he ~ 

10 account for these lapses. 

I Rhould say that this Authority in 
the beIPDning was given almost un-
precedented powers, powers which 
th" Minister himself cannot and does 
not enjoy. I do not think he could 
have created a post carrying Rs. 2,000 
salary per month or appointed anybody 
forthwith c8J'rying a salary of 
Rs. 1,500; nor can he without refer. 
enr.e to the P'.nanee Ministry, and per-
haPs also to some othf?r Ministry, spend 
up to Rs. 40 lakhs. These are the 
powers liyen to this Autilortty. . And 
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what was this Authority? For eight 
or nine months, tnis Authority wa!:-
only one single man. 

I do not like to use any hard words, 
but 1 wish t" SMy that it was the 
~i t of folly on the part of the Gov-
n en~ to put so much authority, so 

much power, in the Dandakaranya 
Authority which was not a statutory 
body. I can understand certain po-
wers being giv'.>r, by Parliament to a 
statutory body. but this is just an ad-
min i3trative Authority set up by the 
o ern ~nt and subordinate to the 

Government. I cannot understand 
how that Authority could have powers 
which the. Government itself cannot 
enjoy and cannot exercise. 

It is no uoe going into those trou-
bles; it is a very regrettable episode 
narrated in this whole statemL'I1t. 

Another optimistic idea with which 
they started w". that all the camps 
would be Closed by Is, July, 1959, but 
I think for tlldt the Mini£ter of Reha-
bilitation is not so much responsible. 
The decision was taken by some other 
responsible persons includin, of tl:le 
State of We..t Bengal. That was also 
a very IIr.realistic conception. I can 
understand the e~ e ess of the Gov-
ernment or of any publlc worker In 
West Bengal to close down the camps. 
The camps have been a sort of corrod-
ing influence over lakhs ·of people. I 
think the total number of the Inmates 
in camps at one time about two years 
ago, Including the permanent liability 
camps, were ncar about five lakhs. I 
am not sure of the flgure, the Minister 
may know the actual figure. Some of 
them had been residing there for flve 
to eight years. This huge waste of 
human energy and human vitality is 
a national loss. The Government 
should not have indulged In this. J 
am also eager that the camps should 
be closed. but not just in a hasty man-
ner. without proper planning, without 
making proper arrancements for their 
rehabilitation or some alternative form 
of accommodation. 

So, I do not wonder so much, that 
the DandakaraDya scheme could not 

Development Authority 
be fully implemented or the camps 
could not be close<i by 1st July. I my-
self p1eaded in this House that that 
date should not be taken as something 
sacred or rigidly fixed, that it should 
be taken as a flexible tBr,et so tha\ 
tiler" might be some human approach 
tu thl. problerr,. 

Shrl ChintamoDi ~ ti (Puri): 
You supported it here. 

Shri A. C. Guha: No, I did not sup-
port it. Anyhow, I think I have more 
concern for the refugees of West Ben-
gal than most Members of this House. 
So, I do not like any correction from 
other Members. 

8hrl Blmal Ghoae (Barraci<pore:. 
Shall we compete on that aspect here? 

Shrl A. C. Guha: Now I come to the 
question of rehabilitation iR Dandaka-
ranya. I have pleaded with the 
Minister on a number of occasions that 
it should not be limited only to the 
camp refugees. Again, from the camp 
refugees the number has been reduced 
by about 10,000 families or something 
like that. alld the nwtlber is furthel' 
going to be reduced by the introduc-
lion ot the B"inanama scheme. The 
previous speaker, Shri H. N. Mukerjee. 
has supported the Bainanama scheme 
and has asked that it should be .... 

8h.1 Mehr Chand Khanna: Scr"pp-
1>4 

Shri A. C. Guha: He did not ask for 
scrapping. He said that it should be 
kept In vogue, but publicly and In tbis 
House and in private correspondence I 
have made my position quite clear that 
the Bajnanama scheme is a fraud on 
the refu,ces, and a fraud on thp 
<lnvemm ... .nt. 

Shrl Meh. Chand Khanna You say 
it .hnuld be scrapped. Thd is what 
1 •• 1d. 

8hrl A. C. Guha: It should be scrap-
ped not only for the future, but even 
for those who have been given the 
scheme In the lut two yean. A DlI1l1-
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[Shri A. C. Guha] 
IMor of them CII!I\e to me In tan IDII 
stated that they had been defrauded, 
that they had been cheated by 
SODIe toulS and middlemen. l'his has 
only benellted SDmc di:;honest land-
10:4s who could not sell tlleir land al 
even Rs. 2!J per katha; nDW, thuse 
'aNls bave.!Men SDld tD Uovemment 
through this Bai7l4nama sch".me at 
R... 200 to Rs. 300- per katha, which 
mt:ans that thDse landlords aot per-
haps eight or nine times the price c4 
\hose lands trom Uovemmen t tIlrou .... 
this scheme. Even then. I would not 
mind it. even then I would not mind 
Government having paid that ezorbi-
tant price. if the refugees had been 
pl'Operly rehabilitated. in thae IlIIIAIL 
1'tM.re is no possibility of proper reha-
bilitation on such. small ploW. 

Mr. Deputy·Speaker: The hon. 
Member should try to conclude now. 

Sbri A. C. Gaha: I have taken only 
spyen or eilbt mmut<!S so far. 

Mr. Deputy-Speaker: So far. he has 
taken eight mIn .. tes. • 

Sbrt A. C. Guha: I would humbly 
ask you to give me fifteen minutes. 

Mr. Deputy-Speaker: Ten minules 
wilJ. be the maximum not the nlin;·· 
muus, 

Sbri A. C. Gaha: I had pleaded for 
4IftP.t,n minuu.s. Anyhow. I sha II II}' 
to flnisil as urly .s possib'l' 

I would request the hon. Minister to 
take not only agriculturist families but 
others also to this Dandakaranya. He 
is goIng to set up a composite soci.:ty 
thO!re. A t"Omposlte society -mIl re-
quire all .orts of people. teachera, 
small u-adt:rs. small artisans. and peo-
ple "ngagt·d in SO!De small indlDtri ... 
101... ~ o  .... e. exploitation of the 
mineral wealth or the forest wealth 
aud. tur establishing some omall indua-
trl"!'s, some artisans and some SIlUlU 
traders also should be taken along 
with the agriculturists. 

I should also plead for those wbo 
have not yet receiVed any rehabilita-
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t.on aid from Government. I think 
l.neir number would be about eilht to 
~en lakhs. Their only fault is tha t 
..tier coming to West Bengal, thL'Y di II 
nt)t put themselvcs as n char,,, on tile 
Uovernment. but they tried to get 
themselves rchabilitated through their 
own eftort.. On that g;:ound. they 
should not be mad" ineligible for any 
aId tram Government for rehabUit..-
t:un. I think deserving cases frlim 

• among them should alsD be allow"d 
to go to Dandakaranya. 

There is also the case Df the partially 
reh .. bilitated l"cfullee.. As the hon. 
Minister knows. it was not the fault 
of the refugees that they were not 
prDperly rehabilitated. The money 
a~ liven to them in small instal-

ments, spread over a period of two or 
three years. If Rs. 500 arE given in 
two ea ~ for house buIlding, you can 
ima,ine what will·be the position; no· 
hOUSe can be built with that money. 
Similal'ly, if RH. 750 arc eiven for a 
.malI trade in thret: or four years, no 
sman trade can be :'ui:t up. It i. thp 
fault of the Government that they 
have not been properly rehabilitated. 

S·hri Mehr Cband Khanna: The hon. 
Member is talking of the early stages! 

Shri A. C. Guha: Yes. I am talking 
c.f the early stages. but they arc all 
tbe legacy of the same Administration. 
'I'll" h<on. Ministol" cannot wash his 
hand, oft them. So. I should suggeot 
that they should also be given iI 

"hll!.oe. Th" D3ndakaranya scheme. 
ns 1 a~e stated. was start.ed with a 

~r  uru eaustic and optimistic pic-
ture. ·there have been many ai ur~s 
and many lapses; ther" have also beMl 
adinlnistrative difficulties. but I o~ e 
tha.t under the present arranlement. 
thO! scheme will go on. and will pro-
vide proper facilities for rehabilitation 
of th" East Bengal retu""". 

Shri D. C. Sharma has already 
;,oi,,1ed out that th(·y are rather wors" 
,,If than the refugees from West 
Pakistan. I wish the House would 
realise this. On an earlier occasion. 
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I had tried to point out that they had 
not got any compensation, and, there-
fore, that consideration should be kept 
ill mind while providing facilities for 
Ihm rehabilitation in Dandakaranya. 
Irrigation and agricultural facilities 
should be provided at the earliest. 1 
du uot care AO nluch In regard to taC1-
liUe; tor education, for, I know that 
w herevcr the refugees from East 
Bengal will Ito, they will set up their 
'.wn IIChouls. But th"" must bl! given 
I"m", mt:kns or livp.lIhnod. and thP.Y 
mu.t be IIIv(,n facilitie. for al!l'iculturf • 
ar.e tor .mllll-"cale industri"s "nri 
J)l up!!?' hOWllnl. 

Shrl S. M. Banerjee (Kanpur): Th" 
.,.Iernen! whlcn was made h,,1'p on 
'hI' "7L'I Novembp.r. 1959, l1ives a num-
ber of d,.tldls 8mi J h:avp carefully 
gone through it. Unfortunately, I had 
not gonp. to Dandakaranya and that is 
why whatever I say may be taken as 
hpanay, but tI.ere are many place.. in 
tole country to which I have not Inn .. , 
hut I possess some knuwledge of thrm 

TIus entire scheme started in 1951, 
and a committee known as th .. AMPO 
Cornmitte., ~s formed. 'l'hey actually 
start"!d the worlt. Their terms nt ~
terMlce were to enable the r. . tti~
men! of the dl.,placed person •• and to 
"nsure the welfare of the tribals. After 
this, what has happened? The ",0" 
chairman of the Dandakaranya Deve-
lopment Authority, Shrl S. V. Rama-
swamy, suggested that the work of the 
Dandakaranya Development Authority 
should begin from Raya.ada snd 
Malkangiri, because there was a rail-
'!lead Kln.ady. A,Rln, it was tOllnd 
that the Deputv Chief Administrator 
decided that the work should 'oegin In 
the B ... sta~ district of Madhya Pradesh, 
and .. thp.!'f'fore, the Rayal!aCla-JiIla!ll:an-
jnri area was Jnven UP. Anolher 
attempt was made to reclaim land in 
annther 112'ea. ~is was revl'lCd by 
the Deputy Commillslpner of Rall'ur 
on the ground that it was full of IIll tr...... and it was" vC!'Y valuable 
fnrest area. 

Takhg all these into account, 
would like to know from the hCID. 
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Mirdsler the tIIrget1 wWen he propos-
"d 1!I II1S'l ana the tar,e!s aclueved b) 
him, and the causes for the failure. 

16.56 hrs. 

[SIU" MULCHAND t ~ in the CluurJ 

It was a herculean job, and as s"cb, 
it wa, entru"led to one of the Minis-
t~r . who !. S (.~ ~ kif: Ii. r.~u ~  

but unfr,rtunately, this i:»b was ~ . t 

cOl1lpltlted. And, loday, we see 'UiI' 
tile dlsplacea persons who c&om" frurr 
East Pakistan nave somehow or ot\1"r 
r".etUed themselves in West Bengal 
01' they are in the camps. If any or 
them say that th,'y do not want to II" 
to Dandakaranya, it is not that it has 
If/me poHticaJ implications, it is n(Jt 
that the political parties compel them 
~t to go. The han. Minister said that 
the,." was some opposition by the 
political parties and som" demonstra-
tions. But. what happened in th .. 
D;II1dakaranya areR'! I do not thinl!: t 
h"vc ever read any press report that 
"'tre w.s a demonstration by ~ 

. ~ in Dandakaranya. Nobody 
demonstrated against reclamation. And, 
wr.at is the area which has been re<"-
la;med? The work started as late R.' 
In 1959, and even today. their schem .. 
is th.t by 1961, 20,000 families will .,., 
takr.n there, and 8000 village hous .. s 
will be constructed. Even then, 12,01.'0 
fRmille. wI!! be without houses. and 
they will have to stay in those camps 
in miserablt .. conditions. 

So far as the climate Is concerned, as 
I know it, it is extreme. The displac-
ed persons in West Bengal are having 
a moderate climate in Calcutta or in 
the oth"r places. But in ~an a aran a  
It is extreme climate. And the dill-
placed person is given only \wo 
blankets. He has to sleep on the floor, 
and he has to face this extreme climate 
""lring these days. 

An Hon. Member: Two blankets per 
family. 

Sbrl S. M. Banerjee: Two blankets 
are given per family. 

The hon. Minister said something 
about medieal facilities. He has stated 
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IShri S. M. Banerjee] 
that a Bengali medical officer has been 
provided there, perhaps to attract the 
Bengalis. At least, the doctor there is 
a Bengali. But what happened there? 
During the time when the Estimates 
Committee members were there, for 
want of proper medicine, for want of 
proper medical attendance. a baby and 
a mother died. I want to know from 
the hon. Minister whether there is any 
truth in it, and if there is any truth 
in it, I would request him to justify 
this experiment with human life. If 
the Estimates Committee Members are 
allowed to speak freely with courage 
and conviction in this House, and no 
bar is placed on them, I am sure they 
will speak the truth. 

So far as irrigation is concerned, it 
is reported that there is only one tank. 
How can irrigation start .with that? 
What is the basis? What is the seheIPe 
of irrigation? With one tank which 
"an hardly irriga'te about ten to fifteen 
',eres "f land, how can you possibly 
fulfil the targets in respect of irrigation 
ill the Dandakaranya area? So, I will 
only request the hon. Minister to C01\-
sider whether he Or the Bengal Gov-
ernment can possibly compel these dis-
placed persons either to go to Danda-
karanya immediately or take the 
meagre grant of Rs. 300 and squat near 
Sealdah station. begging from the 
people. 

17 hrs. 

Shri A. C. Guha said that the I>a;na-
nama scheme should be scrapped. In 
support of that he said that because 
some touts have possibly mishandled 
the scheme the whole benefit has not 
gone to the displaced persons. In some 
cases, it may be true. But, are they 
afraid of touts? If this country is 
afraid of touts, no scheme in this coun-
try can possibly go on. Thcre are 
tout.~ in this country who can sabotage 
/Ill schemes. Are We afraid of touts? 
So, my submission is this. People 
haVe lost faith in this Dandakaranya 
""heme. The displaced persons ar the 
tribals of that area should be asaured 
of a happy morning. Otherwise, they 

TJc""lopment AltthoTitu 

will have no confidence in this Danda-
karallya scheme. I wish all .ucc,," to 
the scheme. I want it should be as 
good as explained by the hon. Minis-
ter, another paradise. But, If this is 
the picture of rosy paradise, then, no 
displaced person could possibly go 
there. That is why I suggest the 
following: 

(I) The D.D.A. should be recon-
stituted with a whole-tim!' 
non-official chairman, with the 
representatives of Madhya 
Pradesh, Ori.sa, Andhra and 
West Bengal, two well-known 
non-official workers represent-
ing the tribal and D.P. 
Interests and the Chief 
Administrator. 

(2) The D.D.A. must immediately 
make known the maximum 
right whic" the D.Ps. will be 
given on the lands allotted to 
them and the rent which they 
will be expected to pay and 
to assure that they will not be 
elected as long as they pay 
the fair rent which should not 
be high. 

(3) All refugees in camps in West 
Bengal who desire to opt and 
remain in West Bengal should 
be given the equal atnount of 
benefit which is being spent 
on the rehabilitation of each 
family sent to Dandakaranya 
and· not the pittance of a maxi_ 
mum of Rs. 300 which is now 
being offered. 

(4) The land purchase scheme and 
bl/ftenama scheme which were 
available for refugees in West 
Bengal should not be closed so 
that a large number of 
refugees with the benefit of 
what t1aey get under above 
para (3) may rehabilitate 
themselves and not become 
pauperised beggars. 

With this lb. 300 what will be the 
life; they will be beggars. I hope the 
intention of the hon. Minister and the 
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Government is nut to ~at~ beggary 
ill the country. 

(5) All refugL'Cs who have receiv-
ed nO benefits from Govern-
ment or whose schemes have 
been declared to be ineffective 
by departmental enquiries uf 
GovernmeI,t should be per-
mitted to go to Dandakllranya 
evL'I1 if they are non-campers. 

(6) 'l'he water problem has to bc 
solved. 

Otherwise. the rosy picture given to 
the displaced perSOllS will prove futile 
and nobody will go there. 

I know the hOIl. Minister is a dis-
placed II'-'I'SOIl. But, I lind that his 
heart has also been displaced some-
where dse-I do not know. I would 
only request him to see that the heart 
remaills alld that it bleeds for the dis-
placed persons. 

Shrl Mebr Chand Khanna: It is on 
th., rigb t side. 

Shri S. M. Banerjee: I hope the 
should have two hearts, one for the 
Ealrtern refugees and one for the 
Western refugees. These suggestions 
should be worked out. 

I support the demand made by my 
hon. friend, Shri H. N. Mukerjee, for a 
parliamentary enquiry. DandakaranYB 
is not an iron curtain. Let people go 
there from this House and see with 
their own eyes what IS happening 
there. I hope the Dandakaranya 
scheme will not be a scheme for 
experimenting with human lives, with 
the lives of the displaced persons. The 
interests of the displaced persons 
should be safeguarded by the Minister. 
I hope that he will take note of it and 
a committee will be appointed. If he 
Is nut afraid to face any enquiry, I do 
not think he will object to the fonna-
liun of this committee. 

Sbri Ajit Slqb Sarhadl (Ludhiana): 
Sir, the problem of the rehabilitat:on 
Of displaced persons has been of such 
JIIlIiIlitude thet the achievements of 
the Ministry must be judged in the 
li&ht of the magnitude of the problem. 
r have been a severe critic of the 

Development Authoritll 
Ministry of Rehabilitation and I am 
not sparing that criticism despite my 
high regard for the Minister. But the 
problems of the western refugees and 
the refugees from the east are abso-
lutely different. In the case of the 
refugee" from the west, the Rehabili-
tation Ministry knew very well the 
number that was coming and that was 
to be rehabilitated, the properties that 
were herp left vacant by the Muslim 
evacuee8 and that were given to them 
and the needs and the necessities of 
the refugees from the west. But the 
problems of the refugees from the east 
are quite dill'erent. The Ministry, I 
believe, did not know how many were 
coming, when they were coming, in 
what condItion they were coming and 
so on. As such their problem was 
more complicated than the west. Again 
the refugees from the west spread 
tlu'oughout the country. Despite the 
weakness of the Punjabi, I believe he 
knows how to embark upon an adven-
ture and to spread throughout the 
country but despite all the high Iraits 
of character of the refugees of East 
Bengal, there is one thing that they 
have been trying to do and that is to 
withdraw to their homes and not go 
out. That has further added to the 
complications and enormity of the 
problem. So, in this CORtext, we should 
judge their achievements. 

I join my hon. friend who sponsored 
the Resolution in congratulating the 
Minister on conceiving this scheme. It 
is such an enormous and big scheme 
that it will go down in history in 
golden Jetters. Th .. re had been dilft-
culties in its implementation. But we 
have got to see whether there have 
been any defalcations on the part ot 
the Ministry or the Development 
Authority which was brought into 

. existence in September, 1958. a year 
and a halt back. 

In the matter of sek'Ction, I know 
that despite the protest of Punjab, one 
of the best officers from PWljab was· 
taken away as ChairmaIl. I am not 
awar!' what human elements eontribut_ 
ed to the dift'erence of opinion among 
them and the. Minister know. it best. 
But I must complinlent him In his 
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selection of a Ciluinnan. That was a 
loss to Punjab and protests came from 
'ail over Punjsb. Is this the time to 
judge the achievements of a ""heme 
of slIch enormity and vastness? Is:l 
YLoar and B half enough? You have to 
llppredate the character of th.., 
TCfug..es and with all the intelligence 
and briltiance, they have nut, ao I have 
said, bt.'en so adventurous. 

My hon. friend, ShrI D. C. Sharma, 
'had not tried to deal with these ligure; 
and I do not know why. Nearly 
12,000 acres of land had been cleared 
up and 2,000 a r~ reclaimed. About 
"7,264 persons have been taken there 
'and 1,631 families had been settled, 
'and quite a "ubstantial number in 
agriculture. Is this a mean achieve-
ment in the context of the situation? 
Of course, I would not join issue with 
the hon. Members coming from that 
side. I go by the ligures. But we 
must giVe time to the Ministry and 
aloo full support for having a s~ e  
ilf that kind. An area of 80.000 s uar ~ 
miles had been allocated for the pur-
·pose. Some of it has been cleohed and 
some has to be cleared. The interests 
of the tribals there arc to be sat,,-
·guarded. The co-operation of the three 
Stutes IS to be sought. Therefore, it i. 
a problpm that would npcessarily need 
1Ime .. 

I quite concede and I appreciate the 
objection that when it i. to be devc-
Iwed as agricultural land il'!"igation 
fadhtles ought to be provided. Despite 
ai' th .. rain there, the waters I under-
st'lnd 110 away to the rivers and irrlga-
ti!ln bkes time. 

Therefore, Sir, I might submit thaI. 
'so far as the achievements of the Min· 
;"try are concerned, in thIs connection 
they are quIte appreCiable, and in a 
"chem .. ,r;,t this nature which i. preg-
nant .... ith sn great potentialities, ] 
believe, the Ministry nl'eds all th" 
support as well as ~ re iation and I 
tender that. 

Shrl Trkllb 
(Berhampore) : 

Kumar Cbaudh1lri 
Mr. Chairman, SIr, I 

J)ewlDpment Authoritu 

bm not aile of those who can be includ-
pd amollg the opponents of Danda-
karanya. I wa. one of those who wel-
comed il--thIs schemc-and if I say 
lIOme hard word,] the hon. Minister will 
"ppreciaT.e that I speak both in sorrow 
and ilsG m anger. I feel that mysdr 
and tllo'e of my colleagues who sup-
ported th.. scheme, the people of 
Bl'IIgal llnd also the displaced person.. 
have been betrayed. We have been let 
down, very badly let down. 

Sir, the last speaker ended by prai.-
ing the pedormanee of the Ministry. 
So. to put things in perspl'Ctive,! 
would mention ~rtain figures. The 
target a~ that by the end of 1960, 
thpy would reclaim about 45,000 acre. 
af lam'. I find from the statement of 
12th December placed before the 
House that only 2,000 acr"" have been 
reclaimed ill Farasgaon and 1,500 acres 
ill Umalkote. One docs not know ir 
any thing has bccn done since then. r 
om glad to find from a statement a ~ 
by the hon. Minister on th" floor of 
this House on 9th February that 10,000 
aert's ha" .. been reclaimed. Conflicting 
figures about these things have been 
handed out from tilne to time, and we 
are, at a los. to understand whom to 
believe and what statement of the Min-
isler made at whal point of time we 
have to put confidence In. 

Then there was a target that by the 
end of 1960 there would be construc-
tion of about 5,000 village houses. In 
the sta temen t of 12th December w Ilich 
details the progress achieved so far in 
the implementation of the Danda-
karanya scheme there is no mention of 
houses. At one place, I lind, 1t has 
been mentioned that some 100 houses 
hav" been built, but there is rIO men-
tion as to whether they are temporary 
structures or village houses. Then, 
there is the question of cOlllpletion of 
surveys and construction of minD!" irri-
gation works. We have been earin~ 
from the very beginning that surveys 
have been completed. So far as imple-
mentation of irrigation works is con-
cerned. other speakers have refen'ed 
to it. I do not lind any mention of MY 
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minor irrigation work being completed 
in the statement of 12th December. 

It was said that there would be 
establishment of technical and voca-
tional training centres. I find no men-
tion of that in the statement made on 
12th December. Then, we come tn 
""tabllshment of transport taciliuc .. , 
consumer goods industries, dairy , 
C(H)pel'ative soeieties, multi-purpoac 
farms, ete, Even now these are in t ~ 

rslm of imagination and nothing 
more. 

Coming to the question of re!labili-
tation, of course, rehabilitation would 
take time till the area Is cleared up 
aDd the land reclaimed and made 
habitable. But even then, last year, 
the Minister, when he placed the 
report, declared that he had made n 
radiC'dl change in the programme and 
that he would provide either rehabili-
tation or employment to at leas' 
20,000 families in Dandakaranya by 
July, 1959. Of course, July 1959 is 
long past, but up till now, what do J 
find about the dispersal of families in 
Dandakaranya? On the 9th February, 
the hon. Minister made a statement 
bert' that 1,215 families have been 
moved, That was on the 9th February. 
I might recall to h1m that in another 
statement that he circulated to us on 
the 13th December, he said that 
already 1,551 families had been moved. 

SIu1 Mehr Chand KhILDDa: Is it 
)X'1"6ons or families? 

SIu1 Trldlb KlIIIIU 
~ a i ies. 

Cbaudhari: 

Shrl Mehr Chand ~: Are you 
ture? 

Shri' Trldlb Kumar Cbaudhari: Yes; 
! have checked up again and again. 
Here is the statement. You can find 
i1out. 

SIu1 Mehr CbaUd KhLDDa: Would 
you kindly read it? Is it families or 
pf:"rSOns? 

Shrl Trldlb Kumar Cbaudhuri: 
should find it out for you. Now, I find 
again from the statement mjid., by the 
Owirman of the Dandakaranya Pro-

394 (Ai) L,S.-8. 

Detlelopment Authority 
'jL'Ct some time last month, near about 
the 25th of last month, that 1,80D 
families have already been moved. 
Now, aecording to the figures that bave 
been supplied to us, I find thllt the 
Minister was not sure whether it was 
1,500 in December and 1,2DD 1amilie;; 
in February. And then the Chairman 
"omes with a new statement that about 
I ,6DO families have alrea.4y reached 
there, In all the statements that hav" 
been g;ven to us from time to time, ..... 
find that up till now only 120 families 
have been settled on land. 

As regards employment figures, it 1< 

something of a riddle. Thp. only. 
tangible figures that I have found are 
that 100 persons are engaged now l1li 
~aners  drivers, and as employees in 

the work connected with tractor&, etc. 
Other numbers are indefinite. Some 
are nmning consumer goods s~ n S. A 
number of carpenter families .... .-
"ngaged in the woodwork centre. Son,e 
are holding Claas In and Class IV 
posts under the project. Is lhis the 
way that the Government want to COD-
vince us that they have been really 
snious about the rehabilitation and 
reJletllement and provision of employ-
ment of displaced persons in DBnda-
~ran a  

, do not want to go into the figures 
ally more. I am ready to sit w:th the 
Mmister and convince him. 1 have 
been working on these problems for 
the last two or three days witt. the 
fi(ures-that this is what he has done, 
A.,d with this performance at his 
credit, he wants the people of Bengal, 
1.'1" displaced persons and the peoplp. 
of India to be enthused into a new 
zeal or enthusiasm for Dandakaranya. 
I plead for a little more time. I am 
s,,,aking in anguish; and I know tr:at 
the time is very short; but I shall 
hmsb very soon. 

Mr. Chairman: He can take two 
more minutes. 

Shri Trldlb KUDa!' Cbaudhuri: 
Coming to the causes 01 this poor per-
formance, I can only MY this, I do 
not want to take the brief of anybody 
so far as the quarrel that took plaee 
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sometime back about the powers oj 
!tie otiIcers is concerned. But the real 
malady -was that the constitution of the 
D.nA. and the powers and aut ori ~  

of the di1ferent members were not. 
defined. I do not know; I find very 
UUIc indication whether tIl<'.l' have 
daQe sO no;w. The onoly chang,· I find 
wiIidt is mentioned in the stat<'l11ent of 
me hon. in~r is that the Chief 
Ada>,inistrator now has been mad" the 
Deputy Chairman of the authorit)'. and 
certain powers of the authority have 
been curtailed. But SO long as tbt'SC 
aowers remain ill-defined it will 
always lead to the creatiO<! of the 
same sort of atmosphere. That is why 
1 again support the demand made by 
Ill)' bon. friend, Shri Mukerjee, for an 
~ parliameatary enquiry into the 
whole thing. 

8hr; N. B. GhOSh ICooeh-Behar) 
Sir as I have very little time at my 
~  I sball only place a few 
points for the consideration of the bon. 
Minister. I am one of those who had 
and still have great confidence in the 
Dandakaranya project, In spite of cer-
tain set-backs and poor performances. 
1 stili feel that this is the only answer 
to de"i with this question of rehabili-
tation. 
ane thing I want the hon. Millistl'J' 

10 realise and never to forget is that 
West Bengal is over-saturated. Then:-
tore any attempt to rehabilitate peo-
ple 'in large numbers by any a~na
A4 ...... scheme will not only be not Just, 
but not even be honest, because hI! 
knows fully well that bainanam4 will 
,1.Ot create land by any jugglery and 
they cannot be rehabilitated there. It 
IS a fraud on Government and poor 
PWPIe are being chea ted. TlUs cry. 
this demand. that people should still 
be rehabilitated In West Bengal is only 
• technique on the part of a political 
party to, delay rehabilitlition. These 
two things should be taken into con-
sideration and always kept in his mind 
nen the Hon'ble Minister deals with 
qUe&Ction. 

One of my friends said that one rea-
~ 'IIby rehabllitatioo is not being 

DevclopmMtt Authori!!1 

made possible is tha1 th" people I)f 
Bengal are not willing to Il'tlVe Bengal 
and go outside. This ('hargc is true. 
but only partly, ,and the main reasOn, 
for this attitude is, because therl' IIa:& 
been diacussion by political parties aDd 
beeaWlo obstacles have been put in, 
their way. Many people did CO ou.tald.& 
B"lIgal. A podion of Assam isn!», 
East Pakistan. Some people of Assam 
which was fom.erly ~ wcnt t,o 
anuther part of Assam and' thOuaaM-s 
of these people got themselvL'S rehRbj.7 
litated by their own efforts. The), 
have been cultivatjng the lands for ... 
last 10 to 12 yl!tU'l. but they are fI!I!W 
being ejected on the plea that this tqp, 
is within cerialn areas wbidr are ke.»t 
for ceru.;n tribal people, We, ~ 
that lakhs of Muslims. under ~ 
Shadulla Ministry came from East 
Bengal and many actually setijlld 
thcmscl\'''s there. They were to e a~

cod and ure still belng tol«ated. 1 qq 
not know how the ,RehabiUtation ¥lr!-
ister is going to meet the situaUoo. , I 
think he ,huuld lake some steps. AfWt' 
10 0,. 12 yeal's. if these people a,ro 
again throw II on the road. that will bt, 
extremely inhuman and cruel. 

There is a long-term policy and " 
>d10rt· term policy about the Danda-
karanya scheme. I think emphasis 
"hould be put on the rehabilitation at 
the present moment, and not so muCh 
on development. Long-term policy may 
wait, but rehabilitation is an UQleq\ 
matter and cannot wait. So. rehabili-
tation. should be the prior consi.del'a-
tion now, 

A very strong criticu.m is belng 
nu>de that some people who are being 
sent to Dandllkaranya and settled there 
are being put in eunps. I request the 
bon. Minister that at least some huts 
should be constrw:ted and made read)" 
and in no circumstances, these peapk 
who are already in the calDJIS shoul4 
be moved again into eunp&. That is 
one of the arguments which is plat:ed 
before them. This dread of another 
camp life which i. calculated to dis-, 
suade them from leaving the eaJIIIIS. 
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The Dandakaranya Authority haH Sbri Mehr ChaDd KhaIma: I am 
been created by a resolution. In that grateful to all the bon. Members, wh ... 
resolution, there is provision for eight ther from the eastern or western 
members including two States. But it region, who took part in the debate, for 
is "xtremely strange that there is no in spite of the criticism levelled apinst 
place for the West Bengal Government the scheme they have put forward 
which is not vitally interest .... ! in the some construcUve suggestions. I am 
matter. I think the West Bengal Gov- particularly happy over one point, and 
emment should be represented there to that is tbis, that as far as the scheme 
make the scheme a success. is concerned everyone is In favour of 

Then I would say that the people 
who look after the refugees In the 
DandakaranYa area should be people 
who can talk Bengali, This would 
m3ke matters easy and then only 
.... ould there be emotional integration. 
As Shri Sharma has told us, these 
people are extremely unlucky because, 
110 far as East Pakistan is conc:emed, 
it was only a one-way trame, and they 
did not get any compensation wbatso-
~ er  though many of them left sub-
>ltantial properties. These people came 
here and were treated as beggars and 
they lived the life of cats and doll' for 
the last 8 to 10 years. They are con-
sequently off their balance. You have 
to look into their cases with sympathy 
and consideration, and at least the 
ba.sic needs of those people should be 
met and they should be given some wet 
lands for cultivation and huts for shel-
ter if you want to make the scheme a 
!'Iuccess. 

Mr. Chairman: I am afraid there i. 
110 time now to call any more mem-
bers. 

Shrt Tridlb Kumar Chaudhurt: I 
must apologize to the Hou!le and also 
t.o the hon. Membera for a mistake. I 
lind that the ftgure that I mentioned, 
about 1,551 families beblg sent, is not 
correct. I was misled by the sub-
heading of the, section on page 4, sec-
tion 7. That was the reason for mv 
making an inaccurate statement. . 

Shri 8, M. BaIlerjee: I may also 
mention that when I was speaking 1 
referred t.o a statement, dated 27t11 
November, 1959. The statement is 
actually dated 12th December, 1959. It 
""'" a .lip 011 my part. 

Mr. ChaIrmaD: Now the hon. Minis-
ter. 

the scheme and wishes that the sch8De 
should be implemented as expeditlOlll-
Iy as possIble. I am all the more 
happy that my hon. fril'lld, the Pro-
lessor from East has assured me that 
if the scheme is implemented in n 
rational and objective manner, in the 
interests of the displaced persons, I 
shall have his co-operation and the 
co-eperatlon of his party, whkh is a 
very healthy and happy sign. 

This scheme is, as has been stated, 
a scheme full of potentialities, a 
scheme which haa a great future, not 
only for tile displaced persons and 
Uibals but even for the whole country. 
But the conditions under which thl. 
!!Cheme is to be implement",! and til" 
area that this scheme covers are not 
appreciated. Today I am operating 
only In two States, Madhya Prad.",h 
and Orissa. The areo in which I am 
operating i. about 30,000 sq. miles, as 
big as the whole of West BC!IIgal and 
my hon. Professor from the Wl'St was 
rather very unhappy that Andhrll WIlS 
left out. Andhra has not been left 
out, but if we start operating in Andhrn 
also the total area would come to 
about 80,000 sq. mlle/!, that is to say. 
the whole of East Pakistan added to 
West Bengal I am not against operat-
Ing in the Andhra zone, but I feel thaT. 
with the resources that are avai1ablf' 
to me In men, money and machinery, 
I should only concentrate on an arca 
where I feel that there can be proper 
co-ordination and proper utilisation OJ: 
fund •. 

One professor started with 1858. 
The other professor went back 1<, 
1957. In fact, I was thinking of Mark 
Twain, who had once said, "East is 
east and west ill west and never the 
twain ahan meet". But today the twlIin 
have met. r wish to tell both th-. 
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[SIlri Mehr Chand Khanna] 
professors, for whom I have great pel'-
sonal regard, that the reclamation I){ 
this vast area perhaPs has been under 
the consideration of this Government 
and of the previous Government since 
ages. It was only roundabout late 
1957 that two officers of the Plarm.ing 
Commission-l nced not name them-
realising ihe difftculties which the Min_ 
istry was faced with in the matter of 
rehabilitation of lakhs of displaced 
persons and the fact, whicl!. may be 
challenged but whicl!. has to be accept-
ed, that Bengal having reached It 
saturation point and there being no 
more space in Bengal for rehabilita-
tion, realised that avenues of employ-
ment have to be found outside tht· 
State. 

17.32 hrS. 

[MR. DEPUTY-SPEAKER in the CI"1I'rJ 

I do not want to be misunderatoud. 
To the Government of India, which is 
financing this scheme hundred per 
cent., whicl!. is incurring hundred per 
cent. loss, whicl!. is paying hundred 
per cent. for the establishment, which 
is giving hundred per cent. loans and 
which is giving hundred per c-enl. 
grants, it is entirely immaterial whe .. 
ther a refugee 18 rehabIlitated willlu. 
a particular State or outside a parti-
cular State. But if the State Govern-
ment is not in a position to take any 
more displaced persons-and my own 
personal experience tells me that 
Bengal is not in H position to do llIai--
I will be shirking my duty as th" 
Rehabilitation Minister If 1 conni,c lil 
it and allow these unfortunate pcopi,· 
to remain in camps. By taking a dl,· 
pl1lced person from West Bengal to 
Dandakaranya, I am nut only creating 
a problem for the Government of 
India, for the Rehabilitation Minister 
but even for llIe States where I an' 
takmg a person from another State. 

It must be realised, conceded and 
appreciated that in no State in India 
llIere are lands available and there are 
not hungry landless People. I am 
grateful to the States of Madhya Pra-
desh and Orissa for having come to my 
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rescue, for having come to the resew< 
Df the Government of India and plac-
ing their lands at the disposal at the 
Government of India for the rehabili-
tation Df my wdortwmte brethren 
from Ew.-t Pakistan. To impute 
motJVei, to call them namus, I am 
sorry to say, would not be fair and 
correct. I am here to stand the charg .. 
whether A oIHcer went wrong or B 
oIIlcer goes wrung. An hon. friend ot 
nUnc from. the right said-and it is 
conect.-that 1 am responsible to the 
Bouse. But will it be fair to llIose two 
States who have placed or have agreed 
tu place two lakh acres ot land at my 
ClJSpoSIl).? To impute motives to them 
I think Is not falr. 

This aulllority, I am glad ODe hon, 
Member said that, was const1tuted on 
the 12th ~te er  11158, that is, about 
14 to 15 months ago. I do not say IlIat 
I have done wonders during this 
period. I do not claim that. I do no 
wish to claim that. But 1 myself 
stated when J made a statement in this 
House a few month.. ago that by the 
time we eame w tne stage when We 
COUld get gomg, di11iculties aroac 
WIthin the adminlstraUon. My only 
tault has been th1it 1 COuld a ~ 1'''1. 
an end to these bickerings and the 
admirustrative difficulties in the mon th 
of August, 1959. In my honest elfwt 
to lee that the team worked and the 
good work done by "AU or uB" was not. 
wasted. I made a sincere eIIort to 
bring the two or three officers of min" 
together. 1 am giving out no secret 
by making tile statement in the House 
that in August, 1959, orders were issu-
ed tor sending back Mr. Fletcher to 
PunJab. I was not happy to send him 
back. I had gone to the Chief Minis-
ter of Punjab myself and begged of 
binI to reba.<;e hun for the project. 
But experience showed that while this 
brilliant officer had many brilliant 
qualifications, he could only work III< 
a one-man team and not willi a team 
spirit. I may be doing him injusticc, 
He was asked to go back to Punjab in 
August, 1959. He then assured me 
that thincs would improve and be 
should be given another chance. 
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Little did I realise then that in the 
gap-September, October and Novem-
ber-things would be engineered and 
manoeuvred in such a way in Bengal 
that Shri Khanna whom Shri Mui<er-
iC<! had tuk.o!n 8.1 a friend, whom he 
had welcomed and cheered, would, 
within a period of three months, when 
orders were issued for reUlOYal 01 a 
panlcu1ar omcer, become entirely a 
man for whom certain adjectives could 
be used lIB he ha., been kind enough 
to use. 

Sbri S. M. BaDerjee: Not he, but 
papen. 

Sbri Mebr CbaD4 1Uwma: I would 
be fully Justified in asking a question 
frvm anyone in this House or outside. 
]o'or five years I have been in West 
Bengal. What have I done during the 
last three months which should indi-
caw that I hav" suddt:l.Iy ~  ,.,.tl· 
BengalI, that I am no longer a friend 
of the Bengali, that I am trying to ruin 
West Bengal? 

Sbri S. M, BaDerjee: I take objec-
tion \0 this, Sir. He is raising paro-
dUal. feelmgs. Noll<.'dy said he is anti-
Seogali and so on. Why is he under 
that impression? Nobody is under 
that impressIon. Thi. will create bad 
blood. 

Sbri Mehr Chand JDwuaa: Shri 
Mukerjee was kind enough to cite 
SOllIe newspapers. He went even to 
!he length of quoting a Bengali paper 
from Calcutta, what it said, but I am 
glad my hon. friend hesitated to re-
peat it; because of my personal rela· 
tions with him, We are very good 
fnends outside, he did not use that 
Uouguage. But I am saying that when 
a man has the right to ask Parliament 
10 appoint an enquiry committee to go 
IDto my past doings, at least 1 hav" 
the right to enquire from any Bengali, 
from a man of intelligence, a friend of 
mine here and outside, and a Member 
of this House to tell me what I hli .. 
done within the last three months to 
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merit all this criticism. The only 
things that I have done during the 
last three months is this, that instead 
of sending the man back to Punjab 
in the month of August, 1959, I gave 
him a a period of another three Of' 
four months; and during that period, 
from good I become bad, my heart has 
become displaced, I am trymg to dis-
l:l'lminate between a refugee "from the 
East and a refugee from the West. 
The Demands for Grants relating to 
this problem will come up befor£ the 
House before long. r will take· or~ 
time then and deal with it. 

Now 1 go back to Danda.1mranYIi. 
This Dandakaranya Authority ""as 
created only ten or IIfteen months ago. 
and I admitted in my own statement 
that it faced very heavy weather. f 
accept fuU responsibility for all that 
happened in the meantlme. I cannot 
shirk mysell of that responsibility. 
Unfortunately, the position of a Min-
ister is such that he is asked to create 
an Authority, give powers to that 
Authority to sanction contracts up to 
Rs. 40 lakh.., give power to that 
Authority to make appointments up to 
Rs. 2,000 per mensem, but jj' anything 
g<Jes wrong, it IS the poor Mmister who 
,. responsible to the House under our 
democratic and constitutional set~u . 

I accept that. I am not disputing that. 

After Mr. Fletcher left, I have done 
two or .three things, and I shall teU 
you what I have done, so that what 
happened in the past may not be re-
peated. If my hon. friends have con-
fidence in the scheme, and they want 
the' scheme to be intplemented-and 
the Mover of the motion was even 
kind enough to tell me that he has 
faith in me, and that he wants me to 
infuse my own spirit amongst the 
offieers-then, I have to see that 
I have a team which can be 
infused and should be infused. I 
have adopted certain methods. Let "'" 
at the very outset say that the cllmatt· 
in Dandakaranya has changed. (1,,-
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terruption). As regards what wus oaid 
in the Bengal press or in any other 
PrI'''. a couple of months ago then: 
may have been a certain amount 
of justification for that; but most 
of it has died dpwn now. There 
is a team spirit amongst the official, 
there. They are fully alive to the res-
ponsibilitil'S with which they are faced. 
I "'as thel'" only about a fortnieht or 
thr"" weeks ago, and I have travelled 
over aU the area. But, I am not de-
pending only on that, though I am 
happy that the chmate has changed, 
the climate is good, and thin", arc 
going on in Ii very smooth way, and 
there is no difficulty with which I am 
faced now, anyhow not to the extent 
to which I was faced. before. I have 
taken two or three !Itepti. 

'!be first step thaI ·1 have taken is 
wt a directive has been given to the 
Oandakaranya Development Authority. 
We had kept it IOeCret till now, but. 
with your permission, I would read 
out the directive that had been cJ.ven 
to the Dandakaranya Development 
AuthOl'lty. It I. as follows: 

''The Chief AdnUnist.rator, as 
tnel\t!oned In th .. Resolution settilll 
up the Authority, is the ChIef 
Executive Officer of the Authority 
and as such, the overall responsi-
bility for thoo Implementation of 
the Project has been laid on his 
shoulde.... Partly to underline 
this, he .. Iso IIDW been appointed 
as Deputy Chairman. While at 
meetinp of th.. Dandakaranya 
Development Authority, all Mem-
bers have the right and the privi-
lege to spealt with equal voice, in 
tho 'fleld of execution, the role of 
the Chief Administnltor Is that of 
the Captain of a team. If he is to 
diseharge his dutieo satlsfactorily, 
lie must remain prIm.o iftI.er !)II ...... 
He must be in a position to guide 
and direct and must for that pur-
pose be able to call for informa-
tion, issue directives, pass orders 
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and ask [01" ~ anat on .  in the 
field not only of .u . ~t. with 
which he i. directly concerned, 
but also in regllrd to matters 
which are the direct responsibility 
of the other Members of the Autho-
rity, He would of course, whenever 
he Iinds it necessary call for mfor-
matJOu 01' JI8S9 or er~ to Junior 
officenl direct and keep the Mem-
ber in charge of th" subject in-
formed. All officers and staII of 
th" Project, however, 3hould 
understand clearly that the posi-
tion of the Chief Administrator 
is that of the Head of the AdJoln-
istration and that no one should 
ever think of seeking protection 
under narrow departmentalism to 
<'vade answering his questions or 
canying out his orders. 

2. The FInancial Adviser, ChU!! 
Engineer and the Chief DIrector 
(Agriculture and Development) 
are Heads of Departments with 
full responsibility to deal with and 
control the technical details of the 
work entrusted to them. 'n!.eir 
relationship to the· Chief Admin-
Istrator is elearly that of Adviaers 
to the Chief Executive. While 
the Heads of the tespective 
Departments must bear full res-
ponsibility for the e1IIcient run-
ning of their ))epartmenlll, the 
Chief Administrator must have 
the iilherent right to exetclse 
overriding powen of superVision 
and directiOn, whenever he con-
siders It necessary.". 

Further_ the powers of th" members 
have al!oo been defined. 

(a) '''nle Dandakaranya Deve-
lopment Authotlty has delepted 
powers to the ChIef 'Admlnistra-
tor to sanction !OChf!metl costlnR up 
to it.. 5 lakhs. 

(b) In the interest of the smooth 
l'limUng of the ProjeCt. aurei'eDt 
Deplirtnientl have been· aUoeeted 
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between the four whole-time 
Members of the Dandakaranya 
Development Authority. Each of 

, trw whole-tim., members has been 
': Ifivl'n the powers of the Head of 
; n DepartInent.tl , 

" So, the diftlculty that ar ~ in th" 
ileginning about the clear demarcation 
<if powers between the Chief Admin-

'Istrator and the two Mcmbprs which 
was partly n'Sponsible for upsetting 
my programme of rehabilitation, lead-
mg to a certain amount of set-back 
to the project. is being remedied bv 
stt·ps taken. ' . 

Another matLer which has bt.oen diB-
1urbing the minds of thl! people t er~ 
"md some of ",y friends here is th., 
interests of the tribals in the project. 
The tribals 'have been there from timt' 
linmemorial. I am operating in their 
area I want their goodwill and I also 
want that there interests should nol 
only be protected but aIBo advanced. 
1n regard to the tribals, directive has 
also been issued to the n.DA. 

Uri) The Tribal Organisation in 
the D.D.A. abould be strenlth-
ened 'With people wbo know 
the loca] languq.. and th., 
local conCIitions. 

~ ii) Liaison abould be established 
with the local tribal leaden< 
SO lis to ·get to '\aww their feel-
inpin ,retIIIrll to :/rlbalwel-
fare. 

~ iil:) Medical out-poSts !ihoulilbf' 
established in the tribal IU'8IlP 
and the visits by medieal UDI'" 
to the tribal villqes shoulil 
not be on an Ail hoc 'buls 
but should bf' ttbe norma I 
rouUne. 

,iv) The question 'Of. water-sllilPlY 
in In"bal '.n.IIaCeS aDould tie 
given vealei' attentioD IUId 
the activities in thL. "'II8I"d 
should be intenslfted. 

(v) Immediate steps should be 
taken to create Tribal "Group 
Leac1ers wheT can 1ake over 
work in the Engineering Sec-
tion on lines similar to tnm<' 
'obtaining fortbf' ,m.p. 'Group 

';, Leaden;. 

(vi) 25 per cent. of the total urea 
rt.>claiml'd should be mad" 
availablt' for allotment to thI.. 
lrilmls." 

Si", I ""id a little while &ao and the 
House might also renlClUber that 
though ill Delhi pel'haps one can work 
all the 12 months ill the year, in 
Dandakaranya, one cannot work fOr 
more than 7 month. in a year. For 4 
or 5 months there is vel)" heavy UlOD-
soon. (~ at'(' no roads and there 
is no communication. Even in t1u. 
areas I am now operating today, I may 
hav(' to withdraw my machines w 
other areas bl'cn use in those areas we 
might <,ven be bogged. So, the posi-
tion is this. In spite of this we have 
achlt'ved som" results. 1 do nen 811)' 
the results are spectacular. I do nen 
say the results are SO good as I could 
trumpet them. l:Iut, 1 feel that in the 
condition. We were placed we have 
achieved something. 

An hon. Member asked: You wanttod 
to operll1l' in certain areas and have 
withdrawn. We did. But no surYe',l' 
had been ·taken and We .tarted becauae 
w., wantPd to came to pips with the 
scheme. And the result was we fOUDd 
that we were operating In an area 
where We should never have entered. 

As reguds the movenaent of dis-
placed persons from West BenpI, the 
exact number of people who have been 
taken there up to dati' Is 1,8111 fami-
lies comprising 7,2M ~. 

As regards camps, I might say in 
passing that it ,is most unfair to charge 
and accuse the Government of treat-
ing these perIIOIIS in a manner which 
smaCks of inhumanisn.. It is not ap-
preciated that during the last 10 yean, 
over 10,25,000 persons were allowed 
to enter the camps. Out of 42 lakhs 
that CIUIU' tram East Pakistan, more 
than 25 per eomt. went into the camp;. 
Now. thl! number is only about 
1.26,000. The Govemment has spent 
up till now R.. 55 crores on giVirig 
,dOles to these displaced personS. )ly 
budget (01' this ya.r is Ro. 5 crores. It 
is DOt a small own. 'nle sum that lam 
&oing to spend annually on the deve-
lopment of Dandakaranya is being 
"pent 'in Weot Benp! in feeding thC!!l" 
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people who are on doles. The budget 
for next year is Rs. 31 crores. If my 
heart had got displaced, would I have 
allowed these people to get into the 
camPs in the years 1955 and 1956 when 
they came from East Pakistan. More 
than fifty per cent. of those who came 
went into the camps and We did nut 
• top anybody. If a D.P. is living in a 
camp and 1\.e has to be rehabilitated, 
there are only two courses open to him 
and I have a rillht to enquire from 
him. Either make your own effort and 
come forward with a scheme to mE' 
and if 1 do not sanetion it, you can 
blame me for taking a Bengali to Dan-
dakaranya or denying him those bene-
lito in West Bengal. But if he will not 
formulate a scheme and there are no 
lands available in West Bengal and the 
State Government cannot fonnulate a 
scheme for the rehabilitation, either 
I keep these refugees in camps inde-
finitely or 1 take them to another place 
for rehabilitation. The best lands haY<' 
been taken in U.P., in Bihar. In spite 

. of all that has been said and done 
about me and my Ministry, there has 
not been a single desertion durinll the 
last two or three years from all these 
.... habilitation colonies which have 
been set up in Rajasthan, U.P.· and 
Bihar. On the one hand, I am accus-
ed of not going ahead with the schtomc 
.and not liquidating these camps and 
every time it has been thrown at my 
face that though the Dandakaranya 
Authority was started on the 12th Sep-

. tember, 1958 a decision was takL'lI only 
in July 1959 that so many families 
would be moved. These families shall 
be moved out. Either they remain in 
West Bengal and seek rehabilitation 
there or adopt the other alternative. 

. Every sinile. Jlananama scheme that 
has come to my Ministry has been 
sanetIoned and no single bananama 
scheme is pending. There ar e friends 
who doubt the wisdom of the bana-
nama scheme. It is difficult for me to 
make a bold statement about the clo-
sun, of these camps but my PI'OII1'amme 
is there and I have been following 
that-2,ooo families per month. My 
intention is to give notice to 2,000 
familles each month. The number of 
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families in camps in West Beng8l '" 
between 2 ~ ooo families I WIIDi 
to finish this proces.. by the end of thla 
year. If a camp refugee comes with 
me to Dandakaranya, the responsibi-
lity is mine and I shall provide him 
with work and shelter and ultimate 
rehabilitation but under no circum .. 
st.ances are these camps proposed to 
be kept open indefinitely. Two or tllre!, 
minutes more and I will touch upon 
reclamation. 

Sbrl D. C. Sbarma: I also want IIV!' 
minutes. 

Sbri Mebr Clumd JDuuuua: 12,000 
acres have been cleared of which 4,000 
acres have been fully reclaimed. 12,000 
acres within a period of a few months 
is not a mean performance. My targ"" 
is that by the end of this working 
season-till about the beginninll 0( 
June, we should bo able to reclailll 
anything between 15,000-20,000 acres 
and my tarllet for the next year to 
reclaim over 50,000 acres stands. AJ; 
I said in the HOuse this morning, 
orders have been placed for machinf!8 
worth about Rs. 1'50 crores. 

Sbri A.. C. Gaha: What about im· 
ption? 

Sbri Mehr ChaDd JDuuuua: I am 
glad my attention has been invited to 
this. This is a one crop area and my 
friend, Shri Panigrahi who is rillht in 
front of me will bear me out. We 
allot seven acres of reclaimed land 
to each displaced person and we COD-
sider it an economic holdinl'. We may 
be able to help him a little mono, 
There are not many families even In 
the tribal areas and other pIa..'eS in 
India who have ,ot reclaimed land 
of seven acres; it i.. not a small area. 
We put forward two schemes-dam 
schemes. One is called the Bhaskel' 
Dam and the other the satti~ dam. 
A little fun was made of it. The c:oat 
of these schemes is Rs. 2' 5 crores. 
One is about Rs. 110 lakhJ to Rs. 1 
crores and the other is about. 
as. l! crores to as. II crores. 
These have gone to the appro-
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priate Ministry, and I am prepared. to 
make a statement in the HOUSe that 
die Bhasker Dam Scheme has already 
been sanctioned. 

Now, Sir, the r~ a ation pro-
gnuJUru! or the movement programme 
is not going to be stc..ppt.od because the 
BbIIsker Dam schem., or the sattlguda 
Dam Scheme is not. t.here. They haY<! 
nothing to do with the allotml"'\. pro-
gramme, because our target is to allot 
seven acres to each family. That is 
wtlllt we are doing, th...t is what we 
are going to give to the dis"laced per-
SODS and tribal peuple'. There lire 
a number of rivers in the area. 
The rainfall there is 60 inches 
to 70 inches. If aU the people 
in that area can live on a one 
crop cultivation and 1 give them an 
t!CCIQomic holdmg, I should not be 
accused because my irrigation schemes 
are not there. But I am attemptlng 
to build dams and tanks. Tanks are 
there for fishery l.f.c. These have no 
relation with irrigation, hardly any 
relation with irrigation. Each village 
will have a tank for water supply and 
all that. 

As regards englneenng worb, 
schemes worth about Rs. 88 lakbs are 
in operation today. About roads, I 
made a statement only the other day 
that on a number of roads metal work 
is going on, surveys have been made. 
bridges are going to be COll9tructed 
IIIld all that. Surveys have already 
been made for about 80 miles of rail-
1t1I7& '!'he Railway Minister made a 
statement to that el!ect. 

One minute more, Sir, and 1 have 
done. We have already put up a num-
ber of schools and there are 1400 chil-
dren in these schools today receiving 
education. We have got a large num-
ber of medlcal vans. We have put up 
a number of hospitals and dispensaries. 
We have built about 40 to 50 villages. 
Previously these families had to llve 
in tenta in West Bengal aU the ten 
years. I had no tools, no stall, 110 
engineers, nothing to go by. With a 
view to move these families we had 
to buy tents. But now we are replac-
me dIese tenta with Basha huts. My 
intention is not to remove them from 

~ camp in West Bengal to another 
in Dandakaranya. That is not in the 
rehabilitation scheme. There is one 
reason why SOlru! of the is a~-e  per-
sons living in West Bengal, living in 
tents, arc hesitant 1<1 go to Dandakara-
nya. AU along they have been living 
on doles, living a life of indolence. 
They get Hs. 100 per month or a little 
more from me and they arj! hapI')' 
there. If they go out from there, they 
have to earn, they have to work. In 
that case a man has to build his 0\WIl 
road, his own house, hi. own village. 
We are relating work with rehabili-
tation. It is tile refugee himself whom 
I have made the gruup leader and the 
coratractor thus elinlinating the middle 
men. 

it is a very uncharitable remark fOl" 
an hon. Member to have made, that 
one woman and child died. I have 
looked into that case. The facts stat-
ed. are not correct. 

Shri S. M, Banerjee: Did they not 
die? 

Shri T8Il&'amani (Madurai): They 
died due to lack of medical aid. 

Shri Mehr Chand Khanna: People 
die in West Bengal also; people die in 
Delhi too. May I say for the informa-
tion of the hon. Member sitting oppo-
site that where the death rate in West 
Bengal is about 10 per thousand, in 
the refugee camps it is 9 per thousand. 
and where the birth rate in West Ben-
gal is 21 per thousand, it is 35 per· 
thousand in my camps. 

Shri S. M. Banerjee: Result o! 
carelessness. 
l'UI lin. 

[MR. SPZAKICR in the eh4ir] 

Shri lIIehr Chand DamIa: I have, 
Sir, a lot to say. I am grateful for 
your indulgence. I will only sum up 
be saying this, that 1 am fully allve 
to the importance of this scheme. I 
know, ~r  that I am on trial. "nle 
hoD. Members have placed a certain 
amount of faith in me. 1 can onl)' 
assure them, that given strength by 
God and co-operation from my hon .. 
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friends in the House whether on thi> 
sid" or that side, I should be able to 
discharge my duties as best as I can 
under the circumstanc"" in which I 
am placed. I am again grateful to thl' 
Members for the opportunity that they 
gave me for explaining the scheme to 
·them. ,It is a difficult scheme, It has 
vast. potentialities and if we get the 
support of the Members of this HOl!Se, 
this scheme would be implemented 
and it would advance the interests of 
the tribal., tho. refugees, as well as 
the country at large. 

18 hrs. 

SJui Braj IIaJ Sbarb (Firozabad); 
May I put one question? What ha._ 
been tho expenditure in reclaiming th(' 
land, per ure? 

Sliri Mehr ChaDd JUuuma: I am 
Adl'aid i.t is very diflicult for me to 
answer that. I can tell you one thin&. 
If you measure the scheme in terms of 
money and acre, it is liltely to be very 
expensive, Because, if you De work· 
.ing on a scheme in an area which is 
already developed, where there are 
roads, where there are communication 
facilities, the east will lie much less, 
But if 1 buy 8 tractor for a scheme, If 
I build a road for 8 scheme, and then 
have irription, all the cost is added to 
the scheme and the expenditure per 
,acre is likely to 1te very beavy, If 
you take Uttar Pradesh and reclaim 
a piece of land there, all ~ facili-
·ties are there and. se !lie cost cannot 
'be more than, say. 8 r.... hundred 
rupees per acre. 

SlIrI D, C. SIar_: Mr, Speaker, 
Sir, the hon. Minister was pleased to 
quote Mark Twain. I am also remind-
ed of another saying of Mark Twain, 

Mr. Speaker: Hon. l/I:e(nbel's will 
continue to remain in their seats. We 
have a Ilalf -hour disMJs.ion. 

SIui D. C, SbanIIa: When ;Mark 
Twain came to In4ia, he saw some 
..... shenDan washing clothett. After 
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seeing iliat. h.. said that India is a 
wonderful land, where the washermell 
try to break stones with clothe". A 
similar miracle has been performed by 
the hon. Minister. Further, instead of 
giving us argwnents, instead of giving 
Us a talc of performance, instead of 
telling us what has been done, instead. 
of telling us what has to be done in 
the near future, he has given us .. 
beautiful fairy tale. 

J hav ... asked myseU very often, 
"Why do I liJu. this hon. Minister?" 

. Today, I lind the answer to the qUCti-

tion. He is very good at telling fairy 
tales. One of the most interesting 
fairy tales that he has told us is, what 
this Dandakaranya will be. I do not 
want to live in thl' world or will be. 
I want to live in the world of what has 
been. The difference between the hon. 
Minister and myself is that while he 
lives in the "",rId of will be, I live in 
the world of what has been. From 
this point of view, when I look at the 
Dandakaranya scheme, 1 do not reel a.. 
happy as the hon. Kinister does. He 
has spoken with a sense of injured 
innocenee, He has said that the pr0-
f_ from the east and the professor 
from the west have joined. I know 
this story will be carried to a.~ many 
places a. ltOssible. 1 tell you that the 
proIessor from the west, the prof_ 
from the east, the profeSsor from the 
south and the profeesor from the nGftiI 
will all join when there is a good 
cause, and there cannot be any betfeI· 
caUSe than lh" ·.au • ., of the refugees 
in India. 

I am very happy that all. the hon. 
Members wbo have spoken on this 
$ubject on the lIoor of the Hou..e have 
spoken with one voice about the reba-
bilitation of the refugees. We here, 
as Members of POl'liament, repreSent 
seven Iakh.. of JM!i>p!e from each eon-
stituency. We represent the people 
and serve the peeple. We have to 
answer questions of th" people, not on 
the floor of the Boase but outstde. 
When we go out, ~ are asked, ''What 
has this Dandakarulya IICheme ~-
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(~  J will tell them that the climate 
a.~ changed! But what kind of cU-

• mate? The hon. Minister told us that 
\r,' has issued a new directive. Now. 
I can fmd that kind of directive in any 
book on public administration which 
i. used by the rollege students. 

I submitted then and I submit again 
that Dandakaranya is a great s e ~  

It is to be executed by men of imagi· 
nation and goodwill; it i. to be done 
in a proper .piri t, The conception is 
great, execution is poor, goodwill is 
lacking and faith is absolutely absent. 
Therefore, I do not know how th.· 
"hem .. wilI come up. 

The hon. Minister was pleast.od to say 
that he wants to make the best use 
of the men, matertal and resources. I 
am at one with him In that, but seeing 
the way the Authority is going, the 
way this Authority lacks team-spirit 
and tht> way things are being manllled, 
our men, material and resources are 
not going to be put to the best usc. 
1. therefore. plead with him in all 
earnestness and in all humility of a 
Member vU-a-ms a Minister that he 
should kindly see to it that this scheme 
materialises. Sir. this acheme can be 
the crowning glory of the Rehabilita-
tion MIiIistry; but, it IllSo can be the 
crowning futility of the Rebabllitation 
MInistry. I would request him to see 
that It is made the crowning glory of 
the RehabIHtation MInIIItry. 

SIIrI Millar CJuuid KbaJlna: You shall 
not. be diaappl>inted, 

Mr. Speaker: Thl' question is: 

18.07 hrs. 
'COMMUNITY DEVELOPIlENT 

PROGRAMME IN INDIA 
Mr. Speaker: The House will now 

take up th" half-an-hour diocussion. 
Shri Raghublr Sabal (Budaun): Sir, 

a very important report on° community 
development was issued by the U. N. 
Mission. who visited our counlry last 
year. Among many suggestiontl IhIIt 
tht'Y made, one important suggestion 
thL'Y gave us was that the programme 
of community development should be 
further staggered. As that suggestion 
was a very important one. naturally 
Members of this House were anxious 
to know what were the reactiona of 
the Community Development Mini>ttry 
to that report. 

A qW!lltion was tabled in this Hou.t, 
which was repHeci by the hon. Minis-
ter on the 10th February. He gave n 
categorical reply that this particular 
suggestion about the staggering of the 
programme hils not been accepted. In 
regard to that catelorical statement, a 
further elucidation on the part of the 
Minister. which "" had made on 23rd 
Dec!ember. 1959, was brought to his 
notice. He had remarked in his speech 
at an informal CIIIISIiltative e unit~ :e 
meeting On 23rd December, 1_: 

"The Minister agn.'(.-d with th" 
sUBllCStion for extension 01 th., 
period 01 Pr,,·extenSiOll Blocks 
where n""",ssary and obst-rvecl that 
a decision had been taken not to 
allow conversion of these block" 
into regular Stage I Blocks unles. 
s_ deftnite proof of the spirit of 
self-hclp and self·sacriftce by thP 
villaJlc people Was forthcominp" 

'"nult this House taIces note of The new blocks in l-ertain cas,," 
the Statement on tht> I>andakara. went without the full complement 

l'f the ata1f whieh adversely dee!· 
nya Development AuthDrity lald ed tile progress of work, A ~-
an the Table of the House on the ~. '2'7th Novrmber, 199, by the Mln- sion had been taken not to aUol. 

'ister 01 Rehabilitation and Mino- l1I01'e biol:b to a State lIDless th" 
rity Altai ... ." basic stall' was avaiJabll'," 

Ncw. in view of th. eJuc:idation nnd 
TIt. motion_W_._$_._cdopt ___ e_d. _____ ~..:..~~te ri~~ . . ~ ~t he had 

... °Half-an-hour clioeuulon. 




